Ceﬂtral AdMink;trativB Tribuhal }
Principal Bench ;

O0.A. No. 1227/95
New Delhi, this the 7th day of Maich,1996

Hon'ble Shri A.V.Haridasan,Vice=Chairmsn(J)
Hon'ble Shri R.K. Ahooja,Member (A)

1., Opto Electronics Factory Karamchari Union
Raipur, Dehradun,
trrough its authorised Organising Sacretary,
Sh, G.Co.Upreti, Presently R~50, Bihari Colocry,
Gali NOO 6. Shahdara’ Delhi-32.

2. H.M.Bhatt 3/0 G.R.Bhatt,
Affected emploype through
applicant No. 1. ee A nlivents

(By Shri G.S.Beqrar,AdVocate)
Versus

1. Union of Indie through
the Secretary,
Ministry of Defence,
Defence Production, Civil Sice,
Govt, of India,
Sena Bhawan,
New Delhi,

2. TheChairman, D.G.C.F. Ofdanance Factory,
10-A, Auckland Road, Calcutta.

3., The Gensral Manager,0pte Electronics factory,
Raipur,
Dehracun, «e.Raspondents

(By Shri V.S5.R.Krishnay Advocate)
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By Hon'ple Shri A.V.Haridasan,Vice-Chairman(3):
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The first applicant is the Opto Electronics Factory
Karamchari Union, Raipur, Dehradun reprzsented by its
organising Secretary and the second applicant is ons cof
the members of the said Union and working as skilled

worker under the respondents., Their grievance is
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that the members of the first applicant‘gqipn tﬁsuéh“{{;
performing the duties of skilled nature gﬁ%yagﬁ retained

in lower pay scales applicable toc a semi-skilled workmen

and that their repeated representations for pe-consideratinm

of the issue and for granting them an appreopriate pay Sczles
are not being considered favourably by the respondents, Undsr
these circumstances, the applicants have filed this applicat.ce

sg@eking the following reliefs:=

"Direct the respondents to re-examine the pay scale
of the applicant Union and its members with referencs
to their nature of duties, liabilities, higher qualj-
fication and also to consider their representations
and to decide thew within fix time and alsc to avoicd
discrimination in pay scale and to Honour the
déctrine of equal pay for equal work enshrined in tha
Constitution of India under Article 39-D and also to
frame a policy for upgradation which is being done i~
other Ministries of tha Central Govt, with starting
scale of semi-skilled Artisan at the rate ofRs, 1500.
1800 with consequential benefits, Revising Annexure 4.-

in view of Annexure A=2 and A-3".

Rarvs

The responpdents in their repl%*QQnied the allegations
alleged in the application that the members of the first
applicant Union are performing the duties ef skilled nat ure
and opposed the grant of reliefsprayed for in the U.A.

However, when the case came up for hearing today, the
learnec counsel on either side agreed thd the applicatior canr
be disposed of finally at the admission stage itself with
appropriete directions in regard to re-consiceration of the

issue by the respondents, The learnecd counsel for the aoplic ant
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states that the applicants would now make a Consolidated representst iom
within a period of fifteen days and the respondents may be directed
to dispose off the same within a reasonable time frame, Tre respondents *

counsel has no objsction if the application is disposed off with the

above direction at the admission stage itself,

In the li-ht of what is stated above, we nre dispos iro gf this
0.A. sith a direction to the applicant to make a represent at ion
with regard to their grisvances highli-hted in thiskapmlic1tjan within
a period of fifteen days from the date of receipt of tre ceri ified
Copy of this order and with a di:ectign to the respondents to cons ider
the said represen.ation, if so made within the afores=id periog of fi'icen
days, and to dispose of the same witﬁ a speaking order yithin 3 per iod

of four months from the date of receipt thereof, Thire is ns order -s

"to costs,
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Rizag 4 ~ TN
(ReK oA hog3 (A.u.HaridasagQ
Membet (A) Vice=Chairman(3J)



